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(b) The fnfoul envisage*  the 
acquisition of 13,IBS acres of private 
land.  (The total requirement is 
25,872 acres and the balance of 12,714 
•ere* is made up ot State Government 
revenue/forest land).  About 1,100 
Jamilies are likely to be affected.

(c) Compensation lor the lands and 
fcopses acquired will be paid accord
ing to law. As regards rehabilitation 
•f the affected persons, the matter will 
be primarily for the State Govern
ment to consider.

(d) Approximately 5,163 acres of 
Government forest land considered 
suitable is already included in the 
proposal.  The adjacent Government 
forest land is not considered suitable 
for the project.

Defence Production Centres In 
Vindfcya-Satpara Banffbs

3632. Shri Nltlraj Singh Chaudhary: 
Will the Minister of Defence be 
pleased to state:

(a) whether the area of Madhya 
Pradesh lying between Vindhya and 
Satpura ranges is out at the normal 
Air Force striking power of countries 
that attacked India in the past;

(b) whether the above area is also 
centrally situated and is approachable 
from all parts of the country; and

(c) if so, whether Government con
sider the desirability of locating more 
defence producing centres in the afore
said hills?

Hie Minister of Defence  (Shri 
Swaran Singh): (a) It will not be in 
public interest to divulge our know
ledge  of  the capability  of  such
countries.

(b)  and (c) The suitability of an 
area for location of a Defence Pro
duction Unit Is determined not only 
from the point of view of its central 
location and approachability from aH 
parts of the country, but also by other 
important factor* like availability ot 
water, power, raw materials and other

facilities, its topography, etc. m any 
case, at present there is no proposal 
to establish any new Defence Produc
ing centres.

Constitution of Programme Advisory 
Committee

3633.  Shri B. N. Shastrt: Will the 
Minister of Information and Broad
casting be pleased to state the rules 
and procedure for constituting the 
Programme Advisory Committee for 
the Broadcasting Station of All India 
Radio?

The Minister of Information and 
Broadcasting (Shri K. K. Shah): The
procedure for the constitution of a 
Programme Advisory Committee for 
a Broadcasting Station of All India 
Radio is that the Officer in charge of 
the Station concerned draws up a 
panel of about 20 suitable names re
presenting various interests like lite
rature, art, science, technology, sports, 
Industry etc.; for appointment as 
members of the Committee.  The 
panel is shown by the Officer in charge 
to the State Government concerned 
with a view to ascertaining whether 
they have any objection to any at the 
names included therein.  The panel 
together with the views of the State 
Government and additional names, if 
any, suggested by the State Govern
ment is sent by the Officer in charge 
to the Director General, All India 
Radio.  The Director General then 
makes the final selection of persons 
for appointment as members of the 
Committee.  Thereafter, orders ap- 
poiting the selected persons as mem
bers of the Committee are issued by 
the Director General, All India Radio 
and thus the Committee is constituted. 
The members are informed that they 
would be contacted by the Officer in 
charge of the Station concerned.

A copy of the rules of Programme 
Advisory Committees attached to Sta
tions of All India Radio is laid on 
the Table of the House.  {.Placed In 
Library.  See No. L.T-7B8/B7].




